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1, the Chairman of the Mnnmnb Members'  Bills and
Raoluuom, been authorised by the Committee to present the
Riepur!mthﬁr* M&MM&

2TheCommitteemetonthel5tthrdx 1976tor— :

(i) finalisation of their recommendations on the Consﬁtuuon
(Amendment) Bill, 1075 (Amudma!crﬁclc“udomw
smofcfucbw ete)byShriC.KChandnppm

(ii)dloaﬁoadnme to the Raoluﬁnnnammn'oszgo t
down in theum of Businen for Friday, the 19th March, !ﬂg

and omission of article 80 etc.) by

3. Shri C. K.Chandnppannvenoﬁceotlcmmmmm)
Bill, 1975 (Amendment of article 79 and omission of article 80, etc.) seek-

to abolish the Co of States (Rajya Sabha). The Committee under

294(1)(a) of the Rules of Procedure was to give permission to the
Member to move for leave to introduce the Bill. The Committee ex-
amined the Bill at their sittings held on m Aprﬂ 5th, 8th lhv. 1975,
6th, 21st January and 9th March, 19876,

4Enrn«fiwonmc¢immmoewmmwmmxm
and Shri C. K. Chandrappan in 1972, which had also sought to abolish
the Council of States, were not permitted by _Commltuewbein-
principle set out in g 4 ! /
df%hecmmituﬂon iflelf‘ ested 9y Shri C. :
a r : :

MM&MW Committee decided to r
into the question by obtaining the opinion of the Ministry of Law and

Bil

The Constitution (Amcudmeu Bill, 197 Angadkm:&f miclc 79‘

hearing Shri Chandrappan lpinmdotheruemheuofhrliam:n ,
S"PHE Wiy ol Hiaw sent Its opiiion 0. BTSN S Tha
and Shri P. G. Gokhale, Secretary, Legal Affairs, Minhtry of Law
appeared before them on the 6th May, 1975.

6. The Committee also heard the views of Sarvashri Somnath
Chatterjee and Indrajit Gupta, M.Ps. Their views as well as those of
ShnChmd were sent to the Ministry of Law for their comments,

imeived and together with the views of Shri Chandrap-
pnnandother Ps. were considered by the Committee,
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8. The Committee also noted that the Supreme Court in their judg-
mm&emdxeﬁvmmda%amﬁhadobsuvedtha Arucleasﬁ

i SH e o ullides elabbiatad thé wmmz
9. to the Law Ministry an opinion given by one Justice in
course of a j t whichi was not dissented from by other Judges was

the opinion of the whole Bench and under Article 141 of the
h tion, it was the law that was bindibg on all courts in' the country.

10. Hmma regard to all various aspects, the Committee: decided that

Shri C. K, might not be permitted to move for leave to
introduce his Bill."
Mumzommm
M ubled the xuolutions m invited to
M i}m e

lz.TheCommitteerecommudthelﬂocaﬁonofﬁmeufollows~
. “’*"mmxwoq regarding Multi-national ‘Corporations. ) * ‘2 hours

(2) Resolution regarding M.chinery for xmplex‘rieridison
b0 of land teforms. * 12 hours
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2. The Commiities reccatmendd Mitidler
r(a\ﬁh!! &&m be. m& ﬁtmrto move for leave to
| Sntreduce: his Bill; apd,

=~ bn

“"dﬂnﬁt%mmammwuz

‘mﬁ _agreed to by the House.
NEW Dy, 3 ieg swmn.
March 15, 1976 Commiittee on Pﬂm Members’
' ; (Saka) . .Bills and Resolutions.
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